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level agencies have been asked pointc- 
1y not to negotiate with the State level 
organisations. Their demand is very 
simple that since they come under the 
Ministry of Finance; Department of 
Banking, there should be a machinery 
for negotiations. They are doing a 
splendid job. This is recognised even 
by the Reserve Bank of India surveys. 
Now, the problem is that if they can- 
not negotiate for their problems with 
somebody in the Ministry, it is likely 
that this good job which is being done 
by them will be jeopardised. 

Therefore, I request that the Minis- 
try may consider whether or not at 
the level of the Ministry there should 
be a negotiating machinery. On the 
question of salarie also, it is time that 
we take a second look. They have no 
standardised salary structure. Same 
kind of job is being done by them as 
ls being done by the commercial banks 
also. We have adopted the principle 
of equal pay for equal work in terms 
of Constitution itself. But here ia a 
ease where obviously the same kind 
of job is being discharged without the 
same kind of salary structure. There 
are some 16 or 20 pay scales and each 
of which is different from the pay 
scales of commercial banks. 

I, therefore, want to draw the 
attention of the hon. Minister to these 
two points, one of having a negotiating 
machinery and the other about the 
salary scales and I request the hon. 
Minister to see that early steps are 
taken by the Finance Ministry in this 
regard. 
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